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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

Original Application No. 229/2025 (IA No. 350/2025)

In re:

STATUS REPORT IN TERMS OF HON’BLE
TRIBUNALS ORDER DATED 08.052025 ON
BEHALF OF DEPARTMENT OF HORTICULTURE,

KASHMIR, UNION TERRITORY OF JAMMU &
KASHMIR.

May it please your Honour: The answering respondevxts

most respectfully submit

as under:_

o
.That the Hon'ble National Green Tribunal

S passed an order on 08.05.2025 in the above
titled original application. The relevant paras

of the said order are reproduced as under:

“2. In the original application, the Applicant has

claimed the remedial/restoration action as also the
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compensation for the damage caused. The oral
A
B prayer made by learned counsel for the Applicant to
implead the Horticulture Department is accepted. Let

the cause title of the O.A be amended by the

Applicant.

3. Issue notice in OA and IA No. 350/2025 to the

respondents for filing their response/reply by way of
affidavit before the Tribunal at least one week before
the next date of hearing through e-filing. The
applicant is directed to serve the respondents and file
affidavit of service at least one week before the next

date of hearing.

4. List on15.09.2025”

2.That it is vespectfully submitted that in

compliance with the Hon'ble Tribunal order

KJ " dated 08.05.2025 the answering respondent
S | S vide letter No. Cho/Bud/Dev/2025-26/1478 -
g0 dated 14-06-2025 constituted 4
Committee of three Officers of the Department
to ascertain the factual position as exist on spot.
The said committee in its report No.
UO/DLSMS/Bud/Dev/2025-26/1815  dated
30.06.2025 (Annexure-A) has made the

G Scanned with OKEN Scanner




533 03

following observations on the basis of spot
inspection conducted on 21.06.2025:

“The said high density orchard was
established during the year 2018 under
the scheme PMDP and is spread over an

arvea of O6é kanals.

The entive avea where this orchard has
been established is low-lying, however at
the time of establishment of orchard
complete drainage of the water was
ensured by the Department to prevent any
damage due to water stagnation.
Accordingly, the said orchardist has
developed the drainage channels and the
threat of water stagnation was effectively

addressed.

The orchard exhibited normal growth and
fruit production until 2023, when the

drainage system was disrupted due to the
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construction of a voad/flyover by the NHA
Jpcated about 30 feet from the ovchard

The filling and compaction assocrated with
yoad construction led to blockage of the
orchard’s drvainage channels, resulting in

complete water stagnation in the orchard.

Prolonged stagnation of water led to the
emergence of root-vot problem, affecting
around 300 plants. The remaining plants
are showing stunted growth and are at
visk of further damage unless the drainage

system [s promptly reconstructed or

/ha/ﬂrax/ed

Conclusion: 1t 1s evident that due to the

construction  of  the  road/flyover

approximately 30ft from the orchard has

blocked the dramage channels  and

compacted soil pores. This has resulted in

|
|
]
!
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severe water stagnation, which in turn has

damaged the fruit plants in the orchard.”

3.That as regards the extent of damages caused
to the orchard, it is respectfully submitted
that  the said committee vide  No.
UO/DLSMS/Bud/Dev/2025-26/2550  dated
30.07.2025 (Annexure-B) has reported as
under:

“The orchard in question Is spread over an

area of & kanals, comprising a total of 795

apple fruit plants of various Stramns Viz.

Gala, Red Delicious, Fuji, and Golden. Upon

Inspection the damage extent is observed

as under:

300 apple plants have completely dried

or been damaged, which corvespondence to

30% of total plants planted. Out of
vemaining 695 plants, the majority show
yellowing of leaves and stunted growth due

to water stagnation during precipitation,
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accounting for about 20-25% loss to the

plants”

In view of the above, it is humbly
prayed that this Hon'ble Tribunal may be pleased to
take the affidavit on record as compliance with the
order dated 08.05.2025 on behalf of Department

of Horticulture, Kashmir.

Answering Respondents

Through Counsel

RS

Gee
(Gautam Singh)

Standing Counsel, J&K

National Green Tribunal

Chamber No. 71 Supreme Court Of
India

Contact Number - 9970179706
Email: gautamsinghh.ind@gmail.com
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

Original Application No. 229/2025 (IA No. 350/2025)

In re: Compliance affidavit in terms of order dated
08.05.2025 passed by the Hon'ble National
Green Tribunal, New Delhi on behalf of
Department of Horticulture, Kashmir. |

[, Shafiga Khalid, aged 53 years,
posted as Chief Horticulture Officer, Budgam,
Department of Horticulture, Kashmir, do hereby
solemnly affirm and declare that the contents
made in the accompanying status report are duly
drafted by the counsel under my instructions and

LN

are true and corvect to the best of my knowl dge.
ol

oo

URE OFFICER
IEE HORTICU
oS BUDGAM

- 25"
? 7/ : day of August,

{}l/ A .
*Yerification:

Verified today on

2025 at Srinagar that the averments wmade

hereinabove arve true and corvect to the best of my

knowledge and belief. ﬂo, '
C. tifind thnp sha ctatomant daclarnd epongt

coCo L Al RE OFFICER
thiis ’ﬂ( Do~ ““‘““m‘auoam
by 9«4— ) g _

who 1310,
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INDIA NON JUDICIAL

_ X
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Article 4 Affidavit
Not Applicable

0
(Zero)

SHAFIQA KHALID
Not Applicable
SHAFIQA KHALID

10
(Ten only)
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7 Office of the Chie
7 Ry f Horticulture Officer Budgam y o9

T
E-Mail :- hortj Cle-Fay; . 01951-351648
. ‘Culturechiefbyg am20

i The Chief Horticulture Officer,
' Budgam

No: UO/DLSMS/Bud/0ev/2025-26/4 Q| 6. Dated: 30-06- 203.5. \

Subject: Case titled Gh Nabi Bhat Vs Natlonal Highway Authority of India,
pending before National Green Tribunal.

. Committee Report
The commiltee constituted vide-your office Letter no CHO/BudIDevﬂm“"z&llﬂm dated
16-06-2025, visited the spot In reference on 21-06-2025 and made the following obserystions:
The said High Density orchard was established during the year 2018 under the schere PMDP
and is spread over an arca of 06 kanals. - . .
i hed is low-lying, hawever 2t the time of
Thcmmamwhemthlsorchardhubeeauubm -!Ylﬂm‘"’ymfz -
developed

establishment of orchard complete dminage of the water was gosii
prevent any damage duo to water stagnation. Accmdlnsiy,mesaidmclmd&hs

Vi hreat of water sta mmetfecﬁvclym .
: tbedmmagechamelsandﬂxet reat 0 gnati e

' 023
The orchard cxhibited normal growth ond frut production until 2023,
system was di:ru;te’d due to the construction of a road/fiyover by the NHAL Jocated about 30
feet from the orchard i
The filling and compaction associated with road construction fed to blockage of the orchard’s
| draiingc channels, resulting in complete water stognetion in the orchard. B—
‘Prolonged stagnation of waler jed to the emergence of root-rot problem, affecting
plants. The remalning plants are showing stuntcd growth end are at risk of further demage
unless the dralnage system is promptly reconstructed ar improved.
approximately 300 from the orchard

Conclusion: :
' i tho rond/Nyaver
hie construciian of th s has roslted i scvece VRS

Jt is evideni that duc to
t soll pores.
has blocked the drainage channels and compncte '?‘o'ho ‘

lants
, which in tum has demnged (he frult p .
si‘l.g:i::e report s submitted for favor of infusmntion and further necessary action at your

end,
Cmmnmﬂ"’"ﬁ ”~
@ f"‘P . Distriot Hortleulturo Ofticor
nt Officor \
s o putgen .
el

. . LA h
~_iined Wit
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Pexune B (o

. Sub'e . ;
ject: Case Titled Glulam Nabi BBhat Vs National Highway Authority of India Pending

\ Before Hon'ble National Green Tribunal
. ated 11-07-2025

R
cference :- Your letter No. CH( )/BUI)/I)cv/2()25—2(»/2()‘)8-2l()() d

In continuation to the Committee Report alrcady submitted, regarding the case titled-
Ghulam Nabi Bhat Vs National Highway Authority of India pending before the Hon'ble”

National Green Tribunal, it is to submit the following:
comprising a total of 995 apple

The orchard in question is spread ow;er an area of 6 kanals,
and Golden. Upon inspection,

fruit plants of various strains viz. Gala, Red Delicious, Fuji,

the damage extent observed is as under,
300 apple plants have completely dried or been damaged , which corresponds to 30% of

total plants planted.

Out of remaining 695 plants jthe majority show yellowing of |
due to water stagnation during precipitation, accounting to ab

eaves apd stunted growth
out _20-25% loss to the

. plants.
Hence submitted for further

(0%

District Horticulture Officer
Budgam

S ogy)
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